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06.04.2000 Present Hon'ble Sri K.V. Sachdaflandan  
ViceChairm 

The applicant, who is working as 

, Sargent in the Air Force has approached 

this Tribunal for redressel of his grievance. 

considering the facts that this 

Tribunal has no jurisdiCtiOti to entertain 

such application as per Central 

Administrative Tribunal Act. Mr. S.C. 

(

AcbarYa learned counsel for the applicant 

submits that be may be permitted to with riw 

ptheOA 

Mr. 0. Bthshya, learned Sr. C.0.S.C. 

represented the respondents. 

tJ 	
S 	 K The. O.A. is permitted to be 

I 	4-eeI withdrawn so as to enable the applicant to 

approach the appropriate forum. t1 /47 

The  O.A. is dismsed on 

withdraW1. 
- 

K. 
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2 Is the application is the proper form Yes/ 

and address 0 e au papers been 
3; Thethe name desriPtiofl  

furnished in causa title 

Has the application bcn dul1Y 	
and varified : Yes 

Have the Copies duly sigflel : Yes 

Have sufficlant number of copieS o'f the appiC3ti0fl been filed: 
YaS/N00 
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Whether English translation of dCUm&nt5 in te 
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IN THE CENTRAL ADI 	fR4i1wabJF& 
ch 

GUWAHATI 
(An application under Section 19 of the Central Administrative 

Tribunal ACT, 1985) 

Title of the case: O.A. No .... .?'. ........ /2006 

Sri Praveen Kr. Garg' 

	

....Applicant 	 L 

Versus 

Union of India & Others. 
Respondents 	S  

(D 
LIST OF DATES AND SYNOPSIS OF THE APPLICAI1ON: - 

DATE SYNOPSIS 

08-10-04 The leave register of Air Force Station, Tezpur in respect of the 
leave of the applicant Sri P.K. Garg showing that the leave 
application of the applicatit was forwarded for approval by 
Flight Commander to Commanding Officer. 

24-10-04 Medical CertifIcate in respect of illness of the Applicants mother 
Mrs. Vimlesh, w/o Sri Mahender Kr. Garg. 

24-11-04 Order in respect of deprivation of acting rank of the applicant 
(from Sgt to Corporal) under Order No. MOFIU,B/P 54/2004 
passed by Wg. Cdr). Mishra, the then Commanding Officer, 
MOFTU "B" AF, Station, Tezpur. 	 - 

17-05-05 Review petition submitted by the applicant to the Air Officer 
Commanding under Rule 33 of Air Force Regulation 1969 

- against the Order in respect of deprivation of acting rank of the 
applicant (from Sgt to Corporal) 

23-06-05 Order in respect of rejection of the review petition submitted 
by the applicant to the Air OfficerCommanding. 



IA I DATE SYNOPSIS 

23-07-05 Order in respect of restoration of former rank of the applicant 
from Corporal to Sgt. 

17-12-05 Advocate Notice u/s 80 of Civil Procedure Code served to the 
Respondents by Registered Post A/D 

17-12-05 Postal Registration Receipt in respect of the Advocate Notice to 
the Respondents 

21-12-05 Registered AID Card of the Respondents No.2 & 3 

26-12-05 Registered ND'Card of the Respondents No. 1 

HENCE THIS ORIGINAL APPLICATION 

Relief(s) sought for :- 

That the Hon'ble Tribunal be pleased to declare that the order awarding 

punishment of deprivation of acting rank (to the lower rank) to the applicant is 

illegal, unjust and improper and is liable to be set aside.: 

That the Honbie Tribunal be pleased to pass an order for deletion of the said 

illegal order from the service record of the applicant maintained in the Air Force 
Station, Tezpur. 	 - 

That the Hon'ble Tribunal be pleased to pass an order awarding compensation 

to the tune of Rs. 3,00,000/- (Rupees Three Lakh) only on account of mental 

sufferings, harassment and monetary loss to the applicant. 

That the Hon'ble Tribunal be pleased to grant such other relief or reliefs to 

the applicant as Your Honour may deem fit and proper. 

That pending disposal of the application The Hon'ble Tribunal be pleased to 

pass an Order directing the Respondents not to send the applicant from the 

present place of posting to other place in the interest of justice. 

in 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

(An application under Section 19 of the Central Administrative 

Tribunal ACT, 1985) 

The of the case: O.A. 	...... ../2006 

SnPraveenKr.Garg 
.... Applicant 

Versus 

Union of India & Others. 
.... Respondents 

INDEX 

SL DATE ANNEXURE PARTICULARS PAGE 

No. No. 

1 Petition 1-6 

2 Verification 7 

3 24-10-04 1 Copy of Medical Certificate in respect 8 
of illness of the Applicants mother 
Mrs. Vimlesh, w/o Sri Mahender Kr. 
Garg. 

4 18-10-04 2 Copy of the leave register of Air Force 9 
Station, Tezpur in-respect of the leave 
of the applicant Sri P.K. Garg showing 
that the 	leave application 	of the 
applicant was forwarded for approval 
by Hight Commander to Commanding 
Officer. 

5 24-11-04 3 Copy of Order in respect of 10-11 
deprivation of acting rank of the 
applicant 

6 17-05-05 4 Copy of Review petition submitted by 12-14 

the applicant 

7 23-06-05 5 Copy of Order of rejection of Review 15 

petition _____ 



SL DATE ANNEXURE PARTICULARS PAGE 

No. No. 

8 23-07-05 6 Copy of Order of restoration of former 16 

rank of the applicant 

9 17-12-05 7 Copy of Advocate Notice u/s 80 of 17-19 

CPC 

10 17-12-05 8 Copy of Postal Registration Receipt in 20 
respect of the Advocate Notice to the 
Respondents 

11 21-12-05 9 Copy of Registered A/D Card of the 21 
Respondents No.2 

12 21-12-05 10 Copy of Registered ND Card of the 22 
Respondents No.3 

11 26-12-05 11 Copy of Registered A/D Card of the 23 
Respondents No.1 

12 Vakalatnama 

13 Notice 

( I 

QW,  4 - V, 

(Advocate) 

Date of filing :- 64 C>6 



IN THE CENTRAL ADMINISTRA11VE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

(An apphcation under Section 19 of the Central Administrative 

Tribunal ACT, 1985) 

Original Application No... .. './2OO6 

Sri Praveen Kr. Garg 

Versus 

Union of India & Others. 

Applicant 

Respondents 

J 

Details of the applicant 	: 

Name of the Applicant 	: 	Sri Praveen Kumar Garg 

& Address 	 s/o Late Shn Mahendra Kumar Garg 

Flour Mill, Kalan Bazar 

Anoopshahar Distt. Bulandshahar 

U.P. - 202390 

Designation 	 : 	Sgt. P.K. Garg (Elect/At) 

Electrical Flight 

11 Wing AF, AF Station, Tezpur. 

Particu!ars of the Respondents: - 

Union of India 

Represented by the Secretary 

to the Ministry of Defence 

New Delhi, India. 

Air Officer Commanding 

11 Wing, Air Force 

AF Station, Tezpur 

D1st- Sonitpur, Assam. 

Commanding Officer 

MOF1IJ "B" SQN 
qo 11 Wing, AF Station, Tezpur 

Dist - Sonitpur, Assam. 



(2) 

DETAILS OF APPLICATION: - 

LPARTICLJLARS OF THE ORDER AGAINST WHICH ThE APPLICATION IS MADE: - 

The applicant was awarded punishment of deprivation of acting rank (from 

Sargent to Corporal) under Order No: MOFW, B/P 54/2004 Dated 24-11-2004 

and the Order passed by Wg. Cdr. 3. Mishra, Commanding Officer- MOFTU-B, Air 

Force, c/oil Wing Air Force Station, Tezpur, 01st: Sonitpur, Assam. 

II. JURISDICTION OF THE TRIBUNAL: - 

The applicant dedares that the subject matter of the order against which he 

wants redressall is within the jurisdiction of the Tribunal. 

M. LIMiTATION: - 

The applicant further dedares that the application is within the Umitation Period 

prescribed under the section 21 of the Administrative Tribunal Act, 1985. 

IV. FACTSOFTHE CASE: - 

I. That the applicant after serving in many places in India sincerely and 

honestly, ultimately was posted to Mr Force Station, Tezpur, under Commanding 

Officer, MOFTU "B" SQN, go 11 Wing, go 99 APO on dated 2 nd  March 2004. 

That the applicant, since the date of his joining on 12th march, 1991 in the 

Indian Air Force has been discharging his duties sincerely, honestly and diligently 
to the highest satisfaction of the authority. 

2.. That the applicant's mother became seriously ill; he was informed from his 

hometown to come immediately to see his ailing mother. That for the purpose of 

seeing his ailing mother who was suffering from serious illness, he applied to the 

Commanding Officer, Wg. CdrJ Mishra for 12 days casual leave from 18 
October, 2004 to 2901  October, 2004. But the Commanding officer without 

considering the leave application of the applicant, the Commanding Officer 

rejected the leave application of the applicant. However, the Commanding 

Officer could have granted the same under the prescribed rules. 

(A photocopy of Medical Certificate is annexed as Annexure No.1) 

3. That on 14-10-04, the applicant having received a message from his younger 

brother that his mother was seriously ill and she was hospitalized and he was 
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requested to come with famdy and money. On receipt of this information, the 

applicant submitted another application for 10(ten) days casual leave from 18th 
October 2004 to 27th  October 2004 and said application of the applicant was 	- 
forwarded to Section Commander SQN. Ldr and he on his turn forwarded the 

same to the Commanding Officer Wg. Cdr. 3. Mishra for an approval. The 

Commanding Officer Wg. Cdr. 3. Mishra did not approve the leave application of 
the applicant without any consideration. 

(A photocopy of Leave Register is annexed as Annexure No.2) 

That the leave application of the applicant having not being granted and the 

illness of his mother becoming serious, the applicant finding no option left before 

him was compelled to leave the Station to meet his ailing mother. That the 

applicant after spending 12 (twelve) days with his ailing mother came back on 

29 October, 2004 and the applicant reported for duty on 30 th  October, 2004. 

That the applicant submitted medical certificate regarding illness of his mother 
for consideration of his leave as casual leave. The leave application of the 

applicant was not granted. The applicant was charged for absence without leave 

for 12 days. That being charged under the aforesaid reasons, the applicant was 

awarded punishment u/s 82 of Air Force, Act, 1950 and as a result of which he 
was deprived of his acting rank. The punishment imposed on the applicant was' 

in dear contravention of the provisions of law. 

(A photocopy of the Order of deprivation of acting rank is annexed 
as Annexure No.3) 

That upon the deprivation of the acting rank of the applicant, the applicant 

submitted a review petition dated l7' May, 2005 to Air Officer Commanding, 11 

Wing Air Force, C/O 99 APO under Rule 3 of Air Force Regulation, 1969 against 

the order of punishment of deprivation of acting rank. But the said review 
petition was also not considered. 

(A photocopy of Review petition is annexed as Annexure No.4 and a 

photocopy of the Order of rejection of review petition is annexed as Annexure 
No.5) 

That as per provisions of the Air Force Act, 1950 and Air Force Regulations, 

1969, as and when the Commanding Officer of the Unit awarded punishment of 

deprivation of the acting rank ofany Airmen, the said Airman must be posted to 
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another Unit and the matter may be immediately informed to AFRO in respect of 

reduction of rank and after the period of six months service the Airman shall be 

restored to his former position. The applicant was restored to his former position 

after 8 (Eight) months of service in the lower rank, which is contrary to the 

provisions of law for which the applicant suffered mentally and physically. 

(A photocopy of the Order of restoration of former rank of the applicant is 

annexed as Annexure No.6) 

That the applicant under the aforesaid charge was deprived of his acting 

rank. As per law, he must be posted to another Unit and to serve there for a 

period of six months. The applicant without being posted to a New Unit had to 

work in the same Unit with the lower rank in contrary to and in violation of the 

provisions of law laid down in the Air Force Act, 1950 and Air Force Regulations, 

1969. The applicant had to work in the same Unit with the lower rank along with 

the junior colleagues, as a result of which the applicant had to suffer from 

constant humiliation and embarrassment before his junior colleagues. 

That the applicant's salary for 12 days was also not paid to the applicant on 

the ground of leave being not granted. 

That the said review petition having not been granted, the applicant served a 

notice u/s 80 of Civil Procedure Code, dated 17-12-2005 to the Respondents 

through the applicants Advocate Sri S. C. Atharya, demanding compensation on 

account of mental sufferings, harassment and monetary loss and other relief. 

The respondents despite receipt of the said notice did not respond. 

(A photocopy of Advocate Notice u/s 80 of CPC is annexed as Annexure 

No.7, A photocopy of postal receipt is annexed as Annexure No.8 & a photocopy 

of Registered A/D Card Id annexed as Annexure No.9 & 10 & 11) 

V. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS: - 

1, For that the punishment, which was awarded to the applicant, was biased, 
unjust and improper, hence illegal. 

2. For that the punishment awarded to the applicant i.e. deprivation of acting 

rank given under section 82 of Air Force Act, 1950 is highly illegal and unjust as 

it is disproportionate to the alleged misconduct. 
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3. For that the punishment awarded to the applicant to the contrary to and in 

violation of the Section 82 the Air Force Act, 1950 and Air Force Regulations, 

1969, since the applicant was not posted/ transferred to another unit to work 

with lower rank rather the applicant without being posted to another unit had to 

work in the same unit with a lower rank with the junior colleagues. 

For that there has been double jeopardy which amounts to gross violations of 

the provisions of law, on the one hand the applicants 12 days salary was cut, on 

the other hand he was awarded punishment of deprivation of acting rank for the 

same alleged offence. 

For that even after completion of six months from the date of deprivation of 

acting rank, the applicant was not restored to his former rank, which is a clear 

violation of the provisions of the Indian Air Force Act, 1950 and Air Force 

Regulations, 1969. 

For that the order is illegal, since the provisions of law were not complied 
with. 

For that the applicant was not issued any show cause notice with regard to 

the deprivation of his acting rank and also the applicant was not provided with 

the opportunity of being heard in respect of the deprivation of the acting rank 

and hence there has been violation of Natural Justice. 

VI. DETAILS OF REMEDIES EXHAUSTED: - 

The applicant against the order of deprivation of acting rank submitted a 

Review Petition to the Air Officer Commanding dated 17-05-05 which was 
rejected. 

The applicant served a Notice to the Respondents U/S 80 of Civil Procedure 

Code by Registered Post A/D dated 17-12-05, but the Respondents did not reply. 

VII. MATrERS NOT PREVIOUSLY FILED OR PENDING Willi ANY OTHER 

COURT: - 

The applicant further dedares that he had not previously filed any 

application, writ petition or suit regarding the matter in respect of Which this 

application has been made before any Court or any other Authority or any other 
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branch of the Tribunal nor any such application, writ petition or suit is pending 

before any of them. 

VIII. RELIEF SOUGHT: - 

In view of the facts mentioned above, the applicant prays for the following 

relief: - 

That the Hon'ble Tribunal be pleased to dedare that the order awarding 

punishment of deprivation of acting rank (to the lower rank) to the applicant is 

illegal, unjust and improper and is liable to be set aside. 

That the Hon'ble Tribunal be pleased to pass an order for deletion of the said 

illegal order from the service record of the applicant maintained in the Air Force 

Station, Tezpur. 

That the Hon'ble Tribunal be pleased to pass an order awarding 

compensation to the tune of Rs. 3,00,000/- (Rupees Three Lakh) only on account 

of mental suffenngs, harassment and monetary loss to the applicant. 

That the Hon'ble Tribunal be pleased to grant such other relief or reliefs to 

the applicant as Your Honour may deem fit and proper. 

IX. INTERIM ORDER, IF ANY PRAYED FOR:- 
In the Interim the applicant prayed for: - 

That pending disposal of the application The Honble Tribunal be pleased to pass 

an Order directing the Respondents not to send the applicant from the present 

place of posting to other place in the interest of justice. 

X. IN THE EVENT of Application being sent by Registered Post, it may be stated 

whether the applicant desires to have oral hearing at the admission stage and If 

so, he shall attach a self addressed post-card or Inland letter, at which intimation 

regarding the date of hearing could be sent to him: -. 

To be heard in person. 

XL DETAILS OF POSTAL ORDER: - 

Postal Order No.  

Date of issue 	: 	L i-i. 0 G 
Issuedfrom 	: Gt1 RO 

Payable at 	: 	 Osi k ct 

XII. LIST OF ENCLOSURES: * 

As per Index 

j 

6 
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S 

	 I 
-VERIFICATION- 

I, Sri Parveen Kumar Garg, s/o Sri Mahendra Kumar Garg, age - 35 

years, working as Sargent in the office of 11 Wing Air Force Station, Tezpur do 

hereby verify that the contents of paragraphs I to IV are true to my personal 

knowledge, belief and information and paragraphs V to IX believed to be true on 

legal advice and that I have not suppressed any material fact. 

And I sign this verification on this the 6fday of 	2006 at 
Guwahati 

Date: (t-rO( 	 Signature of the applicant 

Place: 

VA 
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GENERAL .APPLICAflQ 

Rank..!Y 	 Tro.//Lf/ 

/ 
llWing,AF 
CIO99APO 

;- 

	 A n vi ~x 
Service No. ( .L':i;. 01 

/7 MLOO5 

Air Officer Commending 
Ii Wing, AF 
CIO99APO 

OF 1 L? c P i) P J 	/ I"1PI)! / N 	fjiV iç Jul-i í'/ 

....... 

Sir, 

I have the honourto request! state 

(1 	 (7 	 0 

Yiy 

Remarsbj.t Commander 	I 	
%4qy, ww) -'  Date f 

. .... 	
E1t.LtC.1.Jc.c1.%.J1lt.tO Fit 

Ro marlcs by SWO 	 / 	 No. II 	Air Forcc 

........... ........... .s................................. 
Remarks by ALEIt.Cdr HRM Fit 
Date......... 

Date........... 

Remarks by AOC 	 /7 

Date ........... 	 C~y 
1 
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760424 - K CpI P K Garg Elect'Fft 

11 Wing, AF 
C/099AP0 

Air Officer, Commanding 
11 Wing, AF 
CIO 99 APO 

969 

DEPRIEVATION OF ACTING RANK 

Sir,. 

I have the honour to request the following few tines for your kind 
consideration and sympeàtic action. 

1 was on the posted strength of MOFTU B' w.e.f. 02 Mar 04 to 7 Jan 05, 
while on the posted strength of MOFTU 'B', I was attached to BHCT (under 
SF8180). On 14 Oct 04 at 1730 Hrs, I received a massage through Orderly 
Officer that my mother is hospitalised and my presence is required there. 

I had applied 10 days casual leave from 17 Oct 04 to 26 Oct 04, which 
was forwarded by Fit Cdr Fit Safety Fit, without asking any replacement from 
MOFTU 'B' but without any cogent and valid reason my leave was rejected by my 
Commending Officer. White in fact on humanitarian ground, even in case of 
emergency situation like operations, war etc individuals may get leave to attend 
the medical emergencies of depend6nt parents, spouse, children etc. But in my 
case without any cogent reason the leave was denied and even the opportunity of 
personal hearing was also declined. 

That faced with such an unprecedented situation, apprehending worst in 
respect of my mother, I rushed with my family to my hometown Anoopshahar 
Distt Bulandshahar (U.P.). 

After attending my ailing mother I came back on 29 Oct 04, 2345 hrs and 
reported for duty on 30 Oct 04 (Saturday) at 0800 hrs (verified by civil police 
officials and forwarded on 04 Jan 05 to MOFTUB). 



/ 	 - 
/ 

	

6. 	
On 11 Nov 04, the Cothmanding Officer tied ne for charge of absence without leave 

without Considering, the attending facts and cirumstanc and 
without looking into the medical certificate issued by Government Hospit (Xerox 
copy attached) in respect of my mother and my past clean career record in IAF, 
rank, 
The Commanding Officer 

imposed maximum Punishment i.e. deprivation of acting which could be given under section 82 of ,  AF Act which is highly d'sPr0POrdOnat8 to alleged  misconduct 

	

7. 	Further, I was made to work in the same unit with a IOW& rank along with my juniors to suffer the embarranent and humiliation in sharp contrast to the guidelin and orders in this regards. it is rek,wt to mention here that as per 
guidelines as soon as the reduction of the rank(s) as a consequence of 
deprivaijo of acting rank under section 82 of Air Force Act is affected, the CO 
unit shall inform by signal to AFRO to post the aimian out with immediate effect 
Which was considerably delayed and I was posted to this wing w.e.f. 07 Jan 05 
(approx after two months of my deprivation of rank). 

8. 	As per the above 
 mentioned facts and circumstances i feel that I was not 

meted out a fair and: just treatment and highly disproportjo punishment is a sequel to that Even after 
completion of six month from the date of deprivation of 

acting rank (11 Nov 04) also I am unable to restore my rank due to my late posting. (posted out from MOFTU '5' w.e. 07 Jn 05). 
9. 	

It is therefore most respectfully prayed that my rank may please be 
restored by renewing the punishment awarded to me. 

Yours Faithfully 

marks byAOC 

ft. 

Art-It 
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Ext: 5202 	1 

011302/C 1428/1/pi 

STATIONPQ&TLHPM FLIGHTJ 

• 	 YIEW. NPcLLQFALJ9 
• 	 76O424 cPL PK GARG ELECT.FlT 

I. 	Reference is made to application dated  
warrior. The application of the a 	

17 May 05 in respect of above named air 
ir warrior has been considered at appropriate level hs not been agreed to by the competent authority. 

2. 	
It is requested that above named air warrior may be informed accordingly. 

(Anj alt er) 
Sqn LthcJ 
Fit Cdr HRM Fit V 

• 	At Cdr Elect and Photo Fit 

All 

- 

• 	 H 

7 
/(t 
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Extn:5202 

I1W/1601/i/2/P3 	 JJul05 

STATION HEADQUARTERS (HRM FLIGHT) 

RESTORATION OF FORMER RANK OF ACTG SGT 
700424K CPL P1< GARG ELECT FIT 

1. 	Authory for restoration of .the former rank of acting S9t with immediate effect in 
respect of the above named airman has been received vide RRP/451 dated 22 Jul 05. 

. 2. 	it is requested that t abovementioned air warriors be directed to report to this 
flight for further formalities. 

H 
(Anjali(Iyer) 
SqnL&I 

Fit Cdr Elect Fit 	

Fit Cdr (RM Fit 

• 	w•• 

I 
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 1/' 	/ 	/ 	/ 	 Phone: 230430(R) 

	

Itt/i zan 	ii. 	cizai5a 	 220358 (Bar Library) 
Mobile : 94350-81288 

	

B. A. (lIONS.) LL.B. 	 . 
ADVOCATE  

Ex - Police Line 

	

District Court, Tezpur 	 Tcipur - 784001 

	

Cauhati High Court 	 Sonitpur, Assam 

- RegistereU  
J/cAo 	 7 	Q. 

To, 

Union of India 
Represented by the Secretary to the Ministiy of Defence 
New Delhi 

Air Officer Cämmanding 
II Wing, Air Force 
AF Station, Tezpur 
Dist:- Sonilpur, Assam. 

Commanding Officer 
MOFTU "B" SQN 
C/o 11 Wing, AF Station, Tezpur 
Dist: - Sonitptir, Assam. 

NOTICE UNDER SECTION 80 OF CIVIL PROCEDURE CODE: - 

Dear Sir, 

Under instruction of my client Sri P.K. Garg, Service No. 760424-KSgt, 
serving in the Indian Air Force, Air Force Station, Tezpur, P.0- Tezpur, Dist-
Sonitpur, Assain, I do hereby serve upon you the following Notice:- 

That my client after serving in many places in India sincerely and honestly 
ultimately was posted to Air Force Station, Tezpur, under Commanding Officer, 
MOFFU "B" SQN, C/o II Wing, C/o 99 APO that my client since the day of joining 
in indian Air Force has beeirdischarging his duty sincerely, honestly and diligthtly 
without any blemish in his service career. 

That while my client was serving in the Air Force Station, Tezpur, he applied to 
the concerned authority for 12(twelve) days casual leave from 18th  October 2004 to 
29th October 2004 for the purpose of seeing his ailing mother as she was suffering 
from serious illness. The Commanding Officer, Wg. Cdr. J. Mishra without 
considering the leave application of my client rejected the same. However, the 
Commanding Officer could have granted the same under the prescribed rules. 

Contd... Page.2 

(Lvr 



That on 14-10-2004, upon receipt of a message from his younger brother that his 
mother was seriously iii and she was hospitalized and he was requested to come with 
family and money. On receipt of this information, my client submitted an application 
for 10(ten) days casual leave from 186'  October 2004 to 27th  October 2004 and said 
application of my client was forwarded to Section Commander SQN. Ldr and he on 
his turn forwarded the same to the Commanding Officer Wg. Cdr. J. Mishra for a 
approval. That surprisingly the Commanding Officer Wg. Cdr. J. Mishra did not 
approve the leave application of my client. 

That the leave application of my client having not being granted and the illness of 
my client mother becoming serious, my client findingno option left before him was 
compelled to leave the Station to meet his ailing mother. That my client after 
spending 12 (twelve) days with his ailing mother came back on 29di  Ocober, 2004 and 
my client reported for duty on 30 October, 2004. That my client submitted medical 
certificate regarding illness of his mother for consideration of his leave as casual 
leave, however, before the leaving for his hometown to see his seriously ill mother 
who was hospitalized. That the leave of absence was not granted despite the fact that 
my client left the Station for a sufficient cause and br reason. 

That however without giving any sympathetic consideration to my client's.leave of 
absence (which my client had to do under a unavoidable circumstance) my client was 
charged for absence without leave for 12 days. 

That it may be stated that there has not been any act or omission on the part of my 
client and in no case his past service record was tarnished or stigmatized. 

That for reasons stated above and for the aforesaid charge, my client was awarded 
with maximum punishment which could not be given under Section 82 of Air Force 
Act and the punishment imposed on my client was in clear contravention of the 
provisions of the laid down law. And my client as a result he was deprived of his 
acting rank. 	 - 

That the provisions of law is that as soon as the Commanding Oflicer of the Unit 
awarded punishment of deprivation of rank of any airmen, he must be posted to the 
new unit and the matter may be immediately informed to AFRO of the matter of 
reduction of rank and that after the period of six months service, the airman may be 
restored to his former rank. 

That my client however, without being posted to a new unit, had to work in the 
same Unit with the lower rank along with his junior colleagues, as a result of which 
my client had to suffer from constant humiliation and embarrassment to the utter 

Contd..Page.3 
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violation of the guidelines and the order/provisions of Law and the Rules. That in the 
same unit after serving in a lower rank for a period of approximately two month, my 
client was restored to his former positionlrank after eight months from deprivation of 
his rank 

10. That my client thereafter upon deprivation of his rank, submitted a review 
petition under Rule :33  'of Air Force Regulation 1969 against the punishment of 
deprivation of acting rank to the Air Force Commanding 11 Wing AF. /O 99 APO 
which was also not considered. 

II. That the punishment which was awarded to my client was biased, unjust and 
improper, hence illegal. 

12. That the punishment imposed on my client is in direct violation of and in 
contravention of the provisions of the law/regulations and for which my client had to 
suffer mental harassment and ignominy before his colleague. 

\ 

RELIEF CLAiMED:- 

I therefore, on the 
I instruction of my client demand that you would after due 

consideration deélare that the punishment awarded to my client is illegal and the 
punishment awarded to my client being illegal, delete the same from the servic 
record of my client and further demand that you would pay the amount of Rs. 
3,00,000/- (Three taft) only tO' my client as compensation on account of mental 
suffering, harassment :and monetary loss and on your failure to do so my client will be 
compelled to initiate 'legal proceeding in the Court of Law against you all after the 
expiry of 2 (Two) months from the date of receipt of this notice, for which you would 
be liable for all costs and consequence which please take note of. 

	

Yours fa 	fly 

	

(Sri Subhas 	. Acharya) 
Advocate, Tezpur. 

I 
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PETITIONE •  

VERSUS 
RESPONDENT 

OPPOSITE-PARTY 

Know all men by these presents that the above hamed 
(7 io hbynominte, conte and appoint Sri/Smti .{ ~ hp '.k ........a.. .. 

C i-CA......... Advocate and such of the undermenSned Advocates as shall 
accept this Vakalatnama to bb my/our true and lawful Advocates to appear and act for me/i ; in the matter noted above 
and in connection therewith and for that purpose to do all acts whatsoever in that conner ion including depositing or 
drawing money, filing in or taking out papers, deeds of composition etc. for me/us and on my/our behalf and I/We agree 
to ratify and confirm all acts to be done by the said Advocates as mine/ours for all intents and purposes. In case of non-
payment of the stipulated fee in full, no Advocate will be bound to appear and act on my/our behalf. 

In Witness Whereof I/We hereunto set my/our hand on this .....................Day of ................................ 

N. M. LAHIRI (Sr. Adv.) 
T. N. PHUKAN (Sr. Adv.) 
B. M. GOSWAMI (Sr. Adv.) 
J.P. BHATTACFIARJEE (Sr. Adv.) 
D.C. SHARMA 
B. K. GOSWAMI (Sr. Adv.) 
A. M. MAZUMDAR (Sr. Adv.) 
P. K. BARUA (Sr. Adv.) 
S. N. BHUYAN(Sr. Adv.) 
J. K.BARIJAH(Sr. Adv.) 
ANIL SARMA(Sr. Adv.) 
B.K. DAS(Sr. Adv.) 
M. A. LASKAR(Sr. Adv.) 
DR S . N. CHETIA 
A.S. BHATTACHARJEE (Sr. Adv.) 

R.BANERJEE(5r. Adv.) 
A.R. BARTHAKUR(5r. Adv.) 
D.K. HAZARIKA (Sr. Adv.) 
N.N. SAIKIA(Sr. Adv.) 
J.M. CHQUDHURY(Sr. Adv,) 
P.K. GOSWAMI (Sr. Adv.) 
P.G. BARUAH (Sr. Adv.) 
C.R. DE (Sr. Adv.) 
D. K. BHATTACHARYYA (Sr. Adv.) 
D.K. TALUKDAR (Sr. Adv.) 
R.P. AGARWALA (Sr. Adv.) 
D.P. CHALIHA (Sr. Adv.) 
MRS. K. DEKA 
BISHNU PRASI-tAD 
S.S. RAHMAN 
GOLAP SARMA 
S . R. BHATTACHARJEE (Sr. Adv.) 
P.C. DEKA (Sr. Adv.) 
BHARGAV CHOUDI-1ARY 
P.K. DAS 
A.K. CHAUDHURI 

R. DEY 

AK. PHOOKAN (Sr. Adv.) DR N. K. SINGHA A. K. BARPUJARI 
K . R. PATHAK D.C. MAHANTA (Sr. Adv.) S.S. SHARMA 
BHUBANESWAR KALITA (I) IC. KHATRI S. P. ROY 
B. R. DAS (Sr. Adv.) MS. BINOYA DUTTA K.K. BHATRA 
S.P. DEKA 	 . BHABATOSH BANERJEE R.P. SHARMA 
D.R. GUHA R.K. JAIN S.C. BISWAS 
S.A. LASKAR MRS. ANIMA HAZARIKA P. C. RAYMEDHI 
SAUKAT ALl (Sr. Adv.) G.K. BHATTACHARYyA (Sr. Adv.) UTPAL DAS (I) 
B. K. ACHARYYA PRANABANANDA PATHAK (Sr. Adv) DR S. S. HARLALKA 
MRS. USHA BARUAH T.C. MAJUMDAR (Sr. Adv.) D.R. GOGOI 
N.C. DAS (Sr. Adv.) DR H. N. DAS (Sr. Adv.) KHAIRUL BASAR 
A . K. BHATTACHARyyA (Sr. Adv.) B. C. MALAKAR A.S. CHOUDHURY (Sr. Adv) 

B. CHOUDHURY SAMSUL HUDA DINDAYAL AGARWALA 
T.S. DEKA (Sr. Adv.) 	, BHADRESWARTANTI KAMAL AGARWAL 
K. P. SARMA (Sr. Adv.) N.N. SARMA MD. SAMNUR ALl 

P. BORAH (Sr. Adv.) JANARDAN DAS JOYDEVCH DAS 
H. K. SARMA CHAITANYA BARUAK (Sr. Adv.) V. K. BHATRA 
PRABIN BARTHAKUR (Sr. Adv.)- A.C. SARMA A.C. BORBORA 
M.C. BARTHAKUR 	. N.Z.AHMED P.K KALITA 
P.C. GAYAN 	. N.C. PHUKAN SAILENMEDH 
C.K. SHARMA BARUA (Sr. Mv.) MUNIN (GAUTOM) SARMA MRS. M.B. DUUA CHOUDHURY 
ANUP KR. DAS FAIZNUR ALl P.C. GOSWAMI 
DR Y.K. PHUKAN (Sr. Adv.) D.K. KAKATI APURBA SARMA (I) 
DIBAKARGOSWAMI G.N. SAHEWALLA (Sr. Adv.) K.H. (SALIM)CHOUDHURY(5r Adv.) 
HIRENDRA NATH SARMA (Sr. Adv.) G. K. JOSHI (Sr. Adv.) A.K. PURKAYASTHA 
BIJON CH. DAS A.A. MIR ASHIS DAS GUPTA 
R.L. YADAV MS. REKHACHAKRAvOR-fly L,P. SHARMA 
PRAFULLA ROY B.P.KATAKEY (Sr. Adv.) VIJAY HANSARIA 
A.C. BURAGOHAIN MRS. JHARANA BORAH B. N. SARMA 
B.L. SINGNA S. N. SARMA (Sr. Adv.) J. L. SARKAR 
P.K. MUSAHARY MD..ABDUL MANNAN R.C. SANCF-IATI 
M.Z. AHMED DILIP KR. DAS (Sr. Adv.) J.P. BORA 
R.P. KAKOTI PRADIP KHATANIAR SISHIR DUTA 
S I. RASUL N. CHAKRAVORTY (Sr. Adv.) C.R. BORAH 
GURMOORTHYGOPAL MRS K. YADAV P.K. GOSWAMI (I) 
BK. GHOSE (Sr. Adv.) DR B. P. TODI (Sr. Adv.) N.S. DEKA 
S. K. BARKATAKI MRS. K. BHATTACHARYYA M. SAHEWALLA 

/ 
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H.A. SARKAR P. K. GOSWAMI (II) P.K. BARMAN KALYAN BHATrAC1-IARJEE 
MRS. RUMA BORDOLOI SANJOY MITRA RAJEN CHOUDHURY DAYAL CH. BARMAN 
B. K. JAIN MS. KALYANI DEV1 MD.NAZIMUDDINAI-jMED MS. R.L. GOGOI 
NILOY DUTTA (Sr. Adv) PARAMANANDA TALUKDAR MD. HABIBUR RAHMAN MD. K.A. MAZUMDAR 
CHINMOY CHOWDHURY MANABENDRA NATH JAYANTA CHUTIA U.C. BHAUACFIARYYA 
KAMAL NAYAI( O.K. KOTOKY A.K. ROY TAVUM SON 
SK. N. MOHAMMAD BIDYUT BIKASH R,K.PAUL MS. R. DAS MOZUMDAR 
GIRISHMISHRA S.B. SARMA ASWINITHAKUR MS. SYEDA I.A. BEGUM 
JOGINDERSINGH (Sr.Adv) S.K. SAHA JOGESWARSAIKIA A.S. NIJAMUDDIN 
ABU SHARIF YADAB DOLOI A.K. SARKAR RANJAN MAZUMDAR 
B.B. NARZARI R.C. DAS RB. MAZUMDAR RAMEN DAS (1) 
MD. ABDULWAI-IED P.K. TIWARI L.M. KSHETRY N.N. OZAH 
NASIMUDDINAHMED D.C. LAHIRI M.K. SAIKIA S.K. PAUL 
MANORANJAN DAS PRANABBORAH A.J. DAS MLKPER11N 
DR GOBIND LAL OR (MS.) S. RAHMAN BISHNU BURAGOHAIN ORA.C. PHUKAN 
B.C. PATHAK MRS. S.D. BHATTACHARYYA A.F.G. OSMANI M.C. DEKA 
F.H. LASKAR MANOJITBHUYAN SANJIBSAIKIA PALLAV KATAKI 
MRS. M. HAZARIKA RAMESH BARPUJARI MS. PORI BARMAN S.C. KEYAL 
SAURAV KATAKI MRS. NIRUPAMASAIKIA MD.A. SABURCHOUDHURY MS. S. B. BHUYAN 
MD. ABDUL HAl JENAT MOLLAH N. KALITA SKH. MUKTAR 
GAUTAM UZIR PUSPA icr. BORA MS. MANOSHI HAZARIKA APARESH CHAKRAVARTY 
H.R.A. CHOUDHURY M.L. SHARMA MS. A. BHAGAWATI MS. J. PHUKAN GOGOI 
MRS. MANJULA DAS MS. TRIBENI GOSWAMI RANJAN BARUAI-I GAUTAM BAISHYA 
BHABENDRA N. SARMA R.K. MALAKAR JNAN CH. NATH SIDHARThA BHATTACHARYYA 
BENU DHAR DAS 	. BISWAJYOTI TALUKDAR KR. DEEPAK DAS M.P. SHARMA 
S. L. TULSHYAN P.K. BARMAN MONMOHAN TALUKDAR RANJIT DAS 
N.N. KARMAKAR ANIL CH. DUTTA UPAMANYU HAZARIKA RAMESH GOENKA 
MRS. REETA BORBORA SNGHNADCHOUDHURY AMLAN DU1TA PI-$ANIDHARGOGOI 
HRISHIKESH ROY DILIPMOZUMDER BILLALHUSSAIN MS. PB. HATIKAKOTI 
PRADIP DAS A.M. BUZARBARUAH (I) T. J. MAHANTA MS. SUNITY SONOWAL 
MD. M. H. RAJBARBHUIYAN ARUP KR. SHARMA (I) M.D. CHOUDHURY MS. BABITA GOYAL 
MRS, J. B. KHARBHISH MD. JASIMUDDIN AHMED MS. S. DEKA BARUAH BIMALCHETRI 
D. N. CHOUDHURY DR P.N. HAZARIXA MS. NILIMA DEV1 PREM SHARMAH 
S.S. GOSWAMI ZIAUL KAMAR SATYEN SHARMA BISWAJEETGOSWAM 
K. K. MAHANTA MRS. M. PHUKAN RAM CH. SAIKIA MRS. EVA KAKOTI 
JAGDISH SHARMA R. K. SAIKIA UJJAL BHUYAN T.0 CHUTIA 
P. S. DEKA SUBRATA NATH DIBAKAR SHARMA (I) V.K. CHOPRA 
MONINDRASINGH DHANESH DAS MS. A.G. BARUAH S.K. SINGH 
N.R. PHOOKAN H.N. GOSWAMI MS. MANJULI 0EV C.T. JAMIR 
K.P. PATHAK (Sr. Adv) H.P BARMAN AMARENDRACHOUDHURY MALKITSINGH 
ARUP KR. GOSWAMI MS. JYOTI TALUKDAR DR P. K. BHUYAN H.K. SHARMA 
S.S. DEY SACHIN KR. SHARMA MS. G. D. MAZUMDAR SUDAMA CHAUHAN 
DIGANTA DAS L.R. DUTrA JYOTIRMOY ROY U.K. BORTHAKUR 
MRS. B. ACHARYA 	. J.N.CHAKRAVARTY ASHISBI-IATrACHARJEE MS. GEETADEKA 
DILIPCHOUDHURY QZI. S. KUTUBUDDIN MS. PRANATI SHARMAH MS. N. DUTA SI-IARMA 
LAKSHESWAR TALUKDAR S.K. KEJRIWAL KHARGESWAR DAS MS. S. ADWANI 
S.P. MAHANTA MS. PRATIMA DAS H.K. BAISHYA P.J. PHUKAN 
SK. CH. MOHAMMAD JAGANNATH BARUAH BISWA NATH SHARMA MS. R. PATHAK BORAH 
HASIBUR RAHMAN MD. M. AHMED CHANDAN DAS MD. M. H. CHOUDHURY 
MS. AJANTA OHAR MS. B. K. DEVI GOSWAMI S.K. LAHKAR RAB HUSSAIN 
B. IBOCHOWBA SARMA B.C. SARMA RASAMAY DUTFA C.K. DAS 
A.K. MAHESWARI MS. J.D. ACHARYYA MS. S. BAYAN ROY PALLABH BHOWMIK 
RN. SINGH V.M. THOMAS N. 0EV NATH S.M. SARKAR 
NILAMONI GOSWAMI K.K. PHUKAN D.C. DUTrA S.K. GOSWAMI 
MS. BI-IARATI DEVI B. DEVA GOSWAMI MS. SNIGDHA BARUAH HARMOHAN TALUKDAR 
DRZ.N. SHARMA AMAL CHANDRA DAS MRS. P.M. DUTA R.M.CI-IOUDHURY 
K.K. DEY MS. BAHARUN SAIKIA H.S. THANGKHIEW MASUM GHANI 
G.K. DUTTA MRINAL KR. CHOUDHURY P.J. SAIKIA J.C. BEZ 
B. MRINAL CHOUDHURY MS. AHMEDA BEGUM RAJ KR. AGARWALA BIJAN CHAKRABORTY 
KUMUD BARUAH D.C. KATH HAZARIKA KAMALESH K. GUPTA A.B. ROY (Sr. Adv) 
APURBA KR. SHARMA MD. MOTIUR RAHMAN B. C. CHOUDHURY A.M. BUZARBARUAH (II) 
NAZRUL ISLAM MS. DIPTI DAS JAIRAM GIRl UTPAL RAJ SAlK IA 
RAJIB BORUAH GOPINATH DAS SANTANU BHARALI L. NESSA CHOUDHURY 
SRIKANTA HAZARIKA M.K. JAIN P.K. ROY DHIRAJ KR. SAIKIA 
K.N. CHOUDHURY (Sr. Adv) MS. BASANA RAJKHOWA MS. GOURI SINHA J.K. MSRA 
MRS. ABHA BHATACHARYYA B. M. SARMA PC. DEY BIPULSARMAH 
A.K. THAKUR S.C. DUTTA ROY K.K. NANDI MS. S. DAS BARUAH 
A.C. MAHANTA S.L. JAIN R.N. PURKAYASTHA G.K. THAKURIA 
MS. BHUMIKA CHOUDHURY B. K. BHATACHARJEE S.K. SINGH H. K. NATH 
DR A.K.G. THAKURIA MS. ANUPAMA DEVI O.K. GOSWAMI RAFIQUL ISLAM 
D.K. MISRA (Sr. Adv) MS. M. BUZARBARUAH R.K. JOSHI K.R. SURANA 
DR A.K. SARAF (Sr. Adv) MS. MRIDULA DEVI D.C. CHETIA MS. L. CHENTALAPATI 
R.C. BARPATRAGOHAIN BHASKAR J. DUTTA MD. ABDUL 1-IANNAN MS. D. DAS ROY 
MD. ALl SEIKH MANIK CHANDA MD. IQBAL HUSSAIN ANUPAL DUTFA 
B.K. TALUKDAR K.K. MOUR DEBJITKR. DAS P.K. ROYCHOUDHURY 
NISI-IITENDU CHOUDHURY B.B. GOGOI MS. A.D. THAKURIA K.C. MAHANTA 
G.P. BHOWMIK ABDUR ROSKID MS. ANUBHA DAS B. C. TALUKDAR 
MD. ABDUL HAKIM (I) M.R. PATI-IAK MS. NEELI BORDOLOI R.K. DAS 
UPENDRANATH DAS P.K. SHARMA O.K. KOTHARI PRABIR CHOUDHURY 
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JOYRAM SAIKIA K.C. SARMA S.J. BARTHAKLJR 

RAJESWAR SARMA BI-1UMIDHAR BARUAH SUMAN CHAKRABARTY MS. ANJANA DAS 

T.G. BARUAH DEVA KR. SAIKIA ABRARAHMED K. KATH HAZARtXA 

D.G. BARUAII PRAN BORA MS. SANGHAMITRA DOWERA PRITOSH BANIK 

KI-IAGENGOGOI 

MD. ABDUL 1-IAKIM (II) DEBAJYOTI TALUKOAR PRASANTA KHATANIAR ARUNABH CHOUDHURY 

A.C. KALITA MS. M.D.G. BARUAH ANUP JYOTI SARMA S.R. HALOI 

J B.C.SAIKIA BRABANIPHUKAN S.C. CI-IAKRABORTY BHASKARDU1TA 

TAFAZZUL HUSSAIN RAHMAN ALl PM. DASTIDAR TAYAM SIRAM 
TAUHIDUL ISLAM OHIRENDRA KR. DAS 1-IAMIDUR RAHMAN (II) DULAL TALUKDAR 

R.D. LAL K. BORAH MS. DEEPAWALI SHAH C.R. BISWAS 
B.C. CHAKRABARTY ALOK VERMA O.K. CHOMAL BHASKAR KR. SHARMAH 

MS. SUNITA KERJIWAL HRISHIKESH SARMA MS. ASHA JAIN A.K. SAIKIA 

SUKUMARCHOUDHURY A.R. SIKDAR MD. A.H. LASKAR DINESHAGARWAL 
G.C. PHUKFkN NITYANANDA BARUAH AJIT DAS MS. PANCHALI BHATACHARYA 
N.H. MAZARBHUYAN N.K. NATH MS. REETUJA DUTTA MS. MAMONI CHOUDHURY 
BIMAN BARUAR DR PAUL PETTA S.K. TEWARI MS. TRIPTIDHARA DAS 
TaNNING PER11N MS. ARIFA K. CHOUDHURY TAPAN KR. DAS (I) SURAJIT CHAKRABARTY 
BASARUDDIN AHMED D.M. BORDOLOI SHAH S. A. RAHMAN MS. U. BHATrACHARYYA 
MS. DEEPA BORAH M.K. GARODIA PARAG K. DUTTA MS. MOMIKSHYA ARUNA 
MD. ABDUL MALEQUE MRS. R. PHUKAN SAIKIA P.C. BARPUJARI RAJESH AGARWALL 

J. C. GAUR J. N. SARMA B.N. HAZARIKA ABDUL MALIK 
H.K. CHOUDHURY HAMIDUR RAHMAN (I) R.R. KALITA MS. D.S. NEOG 
BIPLAV CHAKRAVORTY KAMALESH SHARMA M.K. SHARMAH MS. N. N. AHMED 
P.N. CHOUDHURY BISWADEVSINHA B.C. KALITA MS. S. T. SARMA 
ARUNESH DEB ROY H.K. DAS DRB.U.AHMED H. B. GOSWAMI 
MS. N. BHATTACHARYYA B.D. KONWAR M.U. MAHMUD KHIZIRULMONIR 
PRABIN MAHANTA TN. SRINIVASAN B.N. SARMA BORDOLOI MRS. K. K. CHOUDHURY 

.4 H.K. MAHANTA DILIPBARUA SALAHUDDINAHMED MS. MAMON DEKA 
A.C. BARUAH N.J. DU1TA MRS. J. SAIKIA BHUYAN MS. DEBJANI SEAL 
M.M. RAY J. K. BAISHYA NARAYAN CHAKRABORTY MS. PRIYANKA BARUA 
P.K. DAS MATHEIM LINGGI SASHANKA DASGUPTA ABHIJIT BHATTACHARYYA (I) 
MS. SOHELI SEAL MS. APARNA 0EV RIPUN BORA MS. ECHO SHARMA 
MR. AJANTA TALUKDAR AVIJIT ROY JAYNAL ABDIN (I) KALYAN PATHAK 

P MRS. N. T. NATH KRISHNENDU PAUL T.P. MAZUMDAR MANISH GOSWAMI 
NIRMALENDU SINIIA HALADHAR KALITA ANUPAM SARMA MRINMOY KHATANIAR 
MISS. Z. TSIBU KHRO DIBAKAR GOSWAMI (II) KAMESWAR LASKAR DIPANKAR BORA 
MS. ANITA DEVI MRS. N. DEVI SARMA U.K. THAKURIA SUMAN SHYAM 
MRSANUBARUA C.R.DAS J.M.DAS BEDADYUTICHOWDHURY 
MS. FATIMA AHMED MS. ANJU TALUKOAR MS. G. DAS LAI-IKAR MS. BORNALI BHUYAN 
NILUTPAL BARUA P. DEY CHANDRA BORUAH MS. BANTI DU1TA 
MS. B. DU1TA DAS MRS. INDRANI SARMA (I) S.P. SHARMA MS. MOUSHUMI DEKA 
UTPALCH. DAS MS. BHANUSENAPAT1 BHUBANESWARKALITA(II) MS.CI-IANDANANANDI 
ARUP KR. SARMA (II) DEBASIS SUR N. K. GOLDSMITH SUN IL AGARWAL 

) 
MS. S. BARPUJARI MS. ANURUPA 0EV SURAJITDU1TA t-IARI KANTA DEKA 

- S.S. SAMADUR RAHMAN D.C. BORAH A.K. MEHTA MS REHANA BEGUM (I) 
BISWAJITPRASAD R. K. PRADI-IAN ANJAN J. SAIKIA OPSARIA 
MS. M. PRADHAN SANTANU BHATACHARYYA A.K. BARUAH (II) S.C. ACHARYA 
AK. JAIN SATYAJEETSHARMA BALDEVSINGH SSDUUA 
MS. JYOTIMALA KONWAR DEBA KR. DAS Y.S. MANNAN AK1-ITAR PARVEZ 
MS. CHANDANA DEKA PRIYATOSH BHATACNARJEE RAJ SEKHAR MS. N.S. THAKURIA 
D.R. BORA PARITOSH PURKAYASTHA PULIN BISWAS S.S. MOZINDER BAROOAH 
H.R. KHAN MS. RINA BHA1TACHARYYA MONOJ BHAGABATI DIPU MANI THAKURIA 
SYEO I. RAHMAN DEBAJIT BHATTACHARJEE SONESWAR DAS JAINULABEDIN (II) 
PARAMANANDA BORAH PRADIP DU1TA ROY MRINAL SARMA JAWRA MAIO 
JAYANTA TALUKDAR M.K. MAJUMDAR MO. A. ALAM KHAN JOGEN I-IANDIQUE 
MS. BONTI SARMA B. M. CHOUDHURY MRS. J. CHAKRABORTY I.A. TALUKOAR 
KULENDRA BHAUA SOUMITRA SAIKIA MS. S.B. CHOUDHURY BIKRAM CHOUDHURY 
MS. A. DEKA LAHKAR SYED MD. T. CHIS11E U.S. AGARWALLA NABAJIT BHARALI 
P.K. BARUAH (II) OR (MRS.) M. PATHAK P.K. SENSOWA MRS. H. M. PHUKAN 
CHI1TARANJAN GOSWAMI MS. KALPANA BARUAH O.K MAHESREE A.R. MEDHI 
N.K. BARUA B.W. PHIRA N.N. BHUYAN CHOUDHURY MD. BABULUR RAHMAN 
B.K. BAISHYA S.R. RAVA SARBESWAR DAS RK. PODDAR 
IFTEKHARAHMED MS. P.B. BHATTACHARJEE MRS.AMI B. SARMA MD. ILIASH ALt 
D.C. NATH S.C. BHARALI AFTAB ALAM RAMKRISHNA BHA1TACHARJEE 
MS. NILUFARRAFIQUE MANOJ AGARWAL J.K. ADHYAPOK M.K. MISRA 
ZAFAR IQBAL HAREN DAS COL(RTD.) M. GOSWAMI R.J. BARUA 
MS. MEGHAMALA SHARMA MS. AJANTA NEOG B.K. SINGH B. K. DU1TA 
AJANTA SARMA ARNAB BISWAS MD. AYUB ALl MRS. S. DAS BHUYAN 
AOILAHMED SAHIDA BEGUM ADHIR S. CHOUDHURY MRS. M. RAJKUMARI 
MS. NANDITA MORAL MONMOHANGOSWAMI S.R. SAIKIA ACHYUTOZAH 
MS. DEEPANJALEE DAS PC. CHOUDHURY BAHADUR RAMCHIARY BIKAS HAZARIKA 
O.PBHATI M.N.NATh TAPANDAS(II) MS.MONINATH 
DR (MRS) P. CHAKRABARTY MS. UMA CHAKRAVORTY MRS. PUSPAGOGOI S. K. DAS 
JAINUDDINAHMED MS. JUTHIKACHAKRABORTY MS. APARAJITA SHARMA RAHMAT ALl 
B. KARPUKAYASTHA MS. S. SENAPATI AJOY KR. DAS DEVAJITSAIKIA 
SIDHARTHA SARMA MANASH SARANIA BIMAL KR. JAIN MATIN B. U. AHMED 
A.K. 0EV MRS. G. DAS HALOI REKIBUDDINAHMED B. K. HAZARIKA 
S.K. MEDHI (I) MRS. PRANITA CHOUDHURY MRINAL KALITA SONJOY SARMA 
MD. SHAMSUL ISLAM DEVASHIS THAKUR MS. CHANDRAMA SARMA MD. A. J. ATIA 
RATULGOSWAMI MS. L fthABEGUM K.D.CHETRI ASHIFAHMED 



MATIUR RAHMAN S. K. SINGH 
A.K. BASFOR NIRAN BARAH 
SHOUMENSEN3UpTA MRS. A. A. BEGUM 
O.K. JAIN SONES WAR SAt KIA 
MS. MALLIKA DUTTA J. P CHAUHAN 
AJUNGLAAIER DEBAJITGOGOI 
H. B. SARMA GAUTAMSOREN 
PRAJ NAN C. DEKA AFSARUDDIN CHOUDHURY 
ARINDAM IBARTHAKUR JOGEN BORDOLOI 

J. DAS SUNIL KR. SINGHA 
P.K. TALUKDAR MRS. B. BHUYAN 
MS. MOHSYNA SYREEN ARUN NATH 
MS. K. M. PHUKAN MS. M. BORDOLOI 
MS. J. RANI BORA SADHAN KALITA 
MANASH BARLJAH CHINMOY BHATTACHARYYA 
K.K. BHATTA ANUPAMCHAUDHURY 
MRS. RANI DUTTA PRABAL KATAKI 
AS LAM KHAN SANJU GANG ULY 
PRANAB CHAKRABORTY R.k BOTHRA 
MS. PURABI KALITA MS. NAVANITA MITRA 
JAYANTA DEKA RAM NAKSHTRA 
NAVAROON NATH S.N. RAY 
MS. NIRMALI TALUKDAR O.K SARMAH 
N.A. LASKAR MS. ANUPAMA DASS 
NAJROL HAQUE MISS. R. DEKA 
MITHUNTALUKDAR L.K. BORAH 
KANHAIYALAL GUPTA R.K. ADHIKARY 
MRS. M. GOHAIN S.K. SHARMA 
MRS. GITAMEDHI MISS. ANITA DAS 
B.S. BASUMATARY . 	 J. K. SARMA 

P. DAS MRS. M. CHOWDHURY 
BHRUBA KR. SAIKIA ZIAUL ALA,M 
INDRANEELCHOWDHURY MS. N. HOMCHAUDHIjRy 
MRS. R. S. CHOWDHURY S.K. SINHA 
SUBRAT BHUYAN ROMEN BARUAH 
MRS. JYAISNA SIKDAR ARUPANANDACHOWDHURY 
MRS. M. SARMA BARUAH NILADRI BHATACHARYYA 
J. P. DAS MS. I. KRISHNATRAIYA 
HIRALAL MAURYA MS. PAHARI SAIKIA 
KAMALAKSHYA DAS N. K. BARKAKATI 
MS. IPSITAGOHAIN ASHIM KR. CHOUDHURY 
MS. DIPASHREE SINKA MS. S. HAZARIKA 
MS. NIRUPAMA BARUAH RUPJ1DE 
MS. PAPIACHAKRABORTY R.K. NATH 
HAREKRISHNA DEKA D. J. DUTTA 
SAJID RAHMAN R.K. SARMA 
MS. APARNA AJITSARIA DINAMANI SARMAH 
G.B. DAS PARTI-IACHOUDHURy 
DEBAJEETTF{AQSEN B.P. SINHA 
S.K. MEDHI (II) ROFIQUDDNAHMED 
BEGUM R. A. SULTANA AISWARYYA SARMA 
ALOK DEB MS. A. BARUA 
MS. B. CHAKRAARTY MD. NIZAMUDDIN SEIKH 
MS. INDRANI CHETIA DIGANTA GOGOI 
MS. ANUPAMA DEVI SAN JIB ROY 
SIDDHARTHA BARUAH MS. KALPANA GOGOI 
S.R. RAJBONGSHI (SARMAH) 
K.K. BHATTACHARYYA ANIRBAN DAS 
MS. MANJULIKA BAROOAH MRS. INDRANI CHOWDHURY 
MS. MANJUSHAJHA ANAN KR. BHUYAN 
MD. KHORSHED ALl PALASH DAS 
ZAHANGIR HUSSAIN MS. BIPMKKHI BORTHAKUR 
S. N. DEV PUZARI DIPAK KR. DEY. 
DIGANTA KR. MISRA PARTHA P. BARUAH 
MD. AFTAB HUSSIAN AJIT KR. DUTTA 
MRS. N. S. AHMED ISLAM MD. BAHARUL ISLAM 
MS. G.R. MAHILARY MD. TARIQUL ISLAM 
M.K. MODI ABU SAVED 
I.A. HAZARIKA BHASKAR BARMAN 
SHAJAHAN ALl MS. BIJOYA BAIRAGI 
DHIMAN TALUKDAR PABITRA S. BHATTACHARYYA 
U.P. BARUAH SURAJIT BHARALI 
MS. ARUNIMA SENAPATI MS. BABINA BEGUM 
MS. SUJATA CHANGKAKOTI MS. NANDITA BHARALI 
A.L. MANDAL SIJJITKR.GHOSH 
UTPAL DAS (III) MISS. RUPALIM DAS 
S. K. KHAITAN MISS. CHAMPA 
MRS. V. L. SINGH BHATTACHARJEE 

AR NAB JAN DEKA PRANAB SHARMA 

(4) 

MISS M.M. BORAH JAKIRUL I. BORBHUIYA 
MS. BANTI BAISHYA SUBIR BHATrACHARJEE 
RADHAM. DAS MS. DIPIKA BORGOHAIN 
PADMESWAR DEKA MRINALENDU CHOUDHURY 
ANUPAM CHAKRABORTY DHRUVAJYOTI PATHAK 
ANGSHUMAN BORA KAUSHIK HAZARIKA 
RAJEEV DAS DILIP BARUAH (II) 
BISWAMBHAR SHARMA 

wiD. ABDUL MATLIB 
HARGOBINDA BORUAH 
MS. JITUMONI SHARMA 

1 RAJIB HAZARIKA 

PUTULCH. GOSWAMI NABASHISH GOSWAMI 

RANJAN GOGOI DEBASHISH BATrACHARYA 

MISS. LOLITARENGMA KUMUOCH. BORO 

MISS. BASABI DAS f NARENDRA NATH JHA 

MS. RUPANJALI DAS RANDEEP SHARMA 

MANISHCHOUDH(jRy MS. TAMANNA BORA 

MISS. MARAMEE GOGOI MRS. FARIDA BEGUM 
NABIN DEB NATH NEELANJAN DEKA 
MRS. CHAYA DEVI DEVASHIS BARUAH 
MS. BAS HARt SEAL MS. MEETA DEY 
MISS DEBALINA CHOUDHURY TLISHAR KT. RAJKUMAR 
MS. SMRITISHREE CHAKRAVARTY MISS. S. MADHURI NEOG 
MISS. MAMANI BASAR MRS. RUNUM1 DAS 
MISS. SANCHITA ROY MISS. B. MAYA CHHETRI 
MISS. ANJALI DAS MD. MASUD-UR-RAHMAN 
DIPAKKR. KALITA HAZARIKA 
NURUL I. CHOUDHURY TAPAN CH. DAS (III) 
MD, A.K. HOSSAIN SANJAY KR. CHAKRABORTY 
MS. KAVERI MEDI-il MRS. D. BAISHYA (GOGOI) 
KAUSHIK GOSWAMI MS. ANJU AHMED 
ABDUR R. SHEIKH ROBIN KR. DUITA 
MS: TAPASI DAS SHARIF UDDIN 
HEMANTA KR. SARMA (II) MRIDUL KR DAS 
MISS. DIPSHIKHA DAS MRS. CHANDANA SHOME 
RAJESH KR. BHATRA RITU PARNA HAZARIKA 
SAGAR RAVI G. ABHIJIT DAS 
PADMADHAR UPADHYAY MS. KANCHAN NEWAR 
MISS. PEACE LAHKAR 1HRISHIKESH DAS 
IKBAL H. SAIKIA PRABIN DAS 
DIBYAJYOTI BORAH ANKUR BHUYAN 
MISS. HASINA YESMIN MRS. SHAHNAZ BEGUM 
MRS. JURI D. BARMAN DEVA KR. DAS (II). 
MISS. ASMINA BEGUM MS. ROUSHANARA CHOUDHURY 
MRS. RAKHEE B DEB RABINDRA CH. PAUL 
MRINMOY DUTA 1S. M. BHATrACHARJEE 
MISS. SANTANA SARMA lS. NAVANITA BARUAH 
BIMAL SARMAH IJJJAL KR. GOSWAMI 

AM BAR BARKATAKI MRINAL KT. NATH 
MISS. NIZIFA KHANAM DURGA P. MANDAL 
MS. BARNALI MAHANTA MISS. NAMITA CHOUDHURY 
MIZAZUR R. BARBHUIYA DILIP KR. JAIN 
SANJAY ROY MISS. IJUMONI THAKURIA 
lMTl LONGJEM ARUN 0EV CHOUDHURY 
MISS. BIPASHA SARKAR NAKUL KALITA 
MISS. RNI SHARMA MS. MUNMUN B. SARMA 
SHAMIMA JAHAN MISS. RANJUMONI NEWAR 
NILOUTPAL RAJKHOWA MOIRANGTHEM G. SINGH 

R.K. DEVCHOUDHURY SANDIP BHA1TACHARJEE 
SONIT KR. SAIKIA DEBASHISH SAIKIA 
MISS. SEWALI KEOT NAN DAN SARKAR 
MS. MITALI MAHANTA SOFIQUR RAHMAN 
GAUTAM KR. SARMA IJDAY J. SAIKIA. 

SHAHAB UD. MAZUMDAR PANKAJ KR. DEKA 
ABDUL MANNAF IMRAN H. LASKAR 
RAGHUNATH PD. ROY MS. BANASHREE G000I 
NURMOHAMMOD SARKAR MISS. HIRAMONI DEKA 
SANTOSH JAIN ISWAR CH. GOGOI 
SUNILKR.JAIN MISS BIJOYASINHA 
DIPENJYOTI DU1TA MD. KURBAN ALl 
MRS. BANANI DAS SAHIDUL H. SARKAR 
RAJESH KR. CHAYENGIA GAUTAM SHARMA 
MS. ASHA TEWARI MISS. ADITI BHA1TACJARJEE 
MRS. R. BORO BORAH DHRUBA BANIA 
MISS. REKHA DEKA 3AUTAM CHAUDHURY 
MS. N. MEDHI KALITA SATYABRAT 0EV SARMA 
MANASH GARODIA MRS. NIRADA SEAL 
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NARAYAN D. BHUYAN 	 ABHIJ$T BHATACHARYA (III) 	ARUP GOSWAMI (II) 	 M. U. MONDAL 
KULAJIT DAS 	 SUDIPTO BHATTACFIARJEE 	MS. ARUNDHATI BORA 	 MISS PARUL DAS 
MD. ASLAM KHAN (II) 	 PRAHLAD KR. BRAHMA 	 MS. RITAMANI GOSWAMI 	JAYABRATA SINHA 
SAMIULMUNIR 	 MS. JAGRITI RAJKUMARI 	 SHUROTZAMALSHEIKH 	MISS BIJAYA HAZARIKA 
SANTANU GOSWAMI 	 KUSH RAM BORA 	 SUMAN CHETIA 	 MISS SUMITA CHOUDHURY 
NARAYAN SHARMA 	 MS. DEEPALI KALITA 	 ALAKESH DEV SARMAH 	DEBAJIT BARUAH 
MS. PANCHALI BRAHMA 	 DEEPAK BORA 	 RANJIT KR. GOSWAMI 	 MISS DIPANJANA NANDI 
MANISH NATH 	 DIPANKAR PD. BORAH 	 JAKIR HUSSAIN SAIKIA 	 ABDUL KASHIM TALUKDAR 
MISS. REHNA BEGUM (II) 	 RAJESH KR. AGARWAL 	 BHUPEN OH. PEGU 	 BIKASH SARAF 
MS. RAJI CHETRI 	 MRS. SACHITRA BOPA 	 KUNTAL SHARMA PATHAK 	MS. AMVALIKA MEDHI 
KISHOR KR. BHANSALI 	 SUJOY GOSWAMI 	 DEEPAK KEJRIWAL 	 BABUL KUMAR DAIMARI 
DIBAKAR BORAH 	 RINKU MAHANTA 	 MISS. AMI SAIKIA 	 MISS IVALINA DEKA 
NARESH MARKANDA 	 JAIDEEP PURKAYASTI-IA 	 MRS. RUBI G. GOHAIN BARUAH 	SANJIB GOSWAMI 
MRS. MAITREVEE BORAH 	ZAKIRULAHSAN 	 MISS. JOYATI PAUL 	 SABYASACHI P. CHOUDHURY 
JAYANTA KR. PARAJULI 	 MISS. RINKI BISWAS 	 MISS. ANOWARA MAZUMDAR 	DEVA KUMAR BORDOLOI 
BAPAN CHOWDHURY 	 MISS. SI-IABNAM CHETTRY 	MISS. MADHUSMITA BAISHYA 	MANINDRA CHANDRA DAS 
UTPALKR. KALITA 	 MISS. MANASHI CHOUDHURY 	ABHIJITDAS 	 MULHOQUEAHMED 
MS. APARAJITA SAIKIA 	 SANTANU RAJ GOGOI 	 BIJOY KR. DAS 	 BATU KRISHNA BORAH 
MRS. MEERA H. BORAH 	 MISS. SHARMILA DAS 	 JAHURUL ISLAM 	 MISS BANDITA DEY 
DEBABRATA SAHA 	 MRS. RUPREKHA DAS 	 MISS. GITUMANI DEKA 	 MISS JULI GOGOI 
MS. ANIMITA GOSWAMI 	 MS. ARPITA PAUL 	 MS. HIRANYAMAYEE BARUA 	MS. VALENTINA NATH LASKAR 
MS. MANOSHI SHARMA 	 JOY DAS 	 MD. JEHIRUL I. AHMED 	 MISS RANJITA VERMA 
MISS. SATYAWATEE KONWAR 	DHRUPAD KASHYAP DAS . 	MS. PRTIBHA DEKA 	 HARINARAYAN SARMA 
MD. JAKIR H. KHAN 	 MS. SARMISTF-IA BARUA 	 MRS. S. BORPATRA GOHAIN 	MISS DIPANJALI DEKA 
BIJAN KR. MAHAJAN 	 MRS. PRANITA PATHAK 	 MRS. MANASI DAS 	 MD. ALAM GEER 
ABHIJIT BHATTACHARJEE (II) 	MS. MOUSHUMI DAS 	 SYED S. FAROOQUE 	 NUR ISLAM 
ARSHAD CHAUDHURY 	 MS. BULIE SARMAH 	 PARANGAM N. GOSWAMI 	BABUL DEKA 
PRANAB KR. DAS 	 MS. NANDINI MUKHARJEE 	 ANOWAR HUSSAIN 	 AJOY KUMAR PHUKAN 
MS. MITALEE LAHKAR 	 NEERAJ ANAND 	 ADITYA HAZARIKA 	 ATAL TEWARI 
KHANINDRA LAHKAR 	 GITARTHA PATHAK 	 SHIMANTA NEOGI 	 MISS WAHEEDA REHMAN 
MS. MANJU BORDOLOI 	 SANKAR P. BHATACHARJEE 	RUPAK DHAR 	 N. UNNI KRISHNAN NAIR 
SUSHANTA S. BAROOAH 	MD. KOHINOOR ISLAM 	 TAPAS DHAR 	 NABADIP BAROOAH 
MS. S. HAZARIKA (BORA) 	SYED MUSFIQUR RAHMAN 	RAJA JOY PHOOKAN 	 JAVED ALl HASSAN 
MD. ASLAM 	 PUSPENDRAKR. MEDHI 	 MANOJ KR. SHARMA 	 MISS SANGEETA SARKAR 
PRANJAL DAS 	 SANJIB KR. SINGHA 	 ROUSHAN LAL 	 ANJAN KUMAR DAS 
MS. PANNA SHARMA 	 MISS. NILAKSHI GOSWAMI 	MD. ROFIQULALOM 	 MISS JAVA CHANDA 
MS. MONALISA KONWAR 	MISS. MANISHA SI-IARMA 	 MISS. PRANATI DAS 	 NITESH BHATRA 
SANDI K. DEORI 	 GAUTAM RAHUL 	 RATUL DAS 	 MISS DOROTHY ROY 
MS. M. CHAKRABORTY 	 MS. ANITA VERMA 	 MISS. BAGMITA SARMA 	MS. ARPANA BORAH PHUKAN 
DEBOJITSENAPATI 	 TONGPOKPONGENER 	 MISS. P. R. MAHANTA 	 MISS LIPIKATALUKDAR 
RAJKUMAR T. SINGH 	 ANIL GOHAIN 	 SANTANU BORTHAKUR 	 MISS MEGHALI DEHINGIA 
MS. B. GHOSH (SEN) 	 MISS. ANUJITA BORA 	 MISS. MITALI BI-IUVAN 	 MISS RIMLY BARUAH 
MS. TASFIA HUSSAIN 	 SANJAY KR. SINGH 	 MISS. SABINA YASMIN 	 MS. BIPASHA DAS 
MRS. MEHBOOBA BEGUM 	SANJIB BARUAH 	 KISHORE KR. HAZARIKA 	MS. PRANITA DAS 
JAI KISHAN BAJAJ 	 MISS. SOBHANA SAIKIA 	 MOYNUL H. CHOUDHURY (2) 	ABHIJEET KR. BARUAH 
MS. JAYATI PURKAYASTHA 	MISS. MOON BARUAN 	 JONAB ALl AHMED 	. 	SULTAN AHMED 
MS. PAREE GOGOI 	 BRIJESI-I SHARMA 	 BHASKAR NATH 	 MISS BARNALI BARUAH 
A. M. BARBHUYA 	 MISS. RAKHI PAThAK 	 ALIN SARMA 	 MRS. MITALI MAZUMDERDEB 
MISS. ARJUMANDA BHANU 	RATAN OH. DAS 	 KULA PD. GOGOI 	 MS. PANKAJA UPADHYAY 
MS. KANGKI BORKATAKI 	NABAJIT NARZARY 	 H. M. A. MANNAN LASKAR 	THANESWAR SARMA 
BINOY PATHAK 	 SAFIQUL HUSSAIN 	 BIBHASH PATHAK 	 ASHIM TALUKDAR 
NITYANANDA UPADHYAVA 	NASIRUDDIN 	 MD. JYOTSHNA ALl 	 ABID ALl 
SANJIT SHIL 	 MS. NIRA M. BORDOLOI (BORA) 	JITU BORAI-I 	 MS. SIMA GUPTA 
MS. JULIE MAHANTA 	 PRAKASH KR. BOTHRA 	 MISS BABITA DAS 	 DWIJENDRA N. BHATACHARYYA 
MRS. MADHABI SAIKIA 	 BIJOYCHETIA 	 MISS RUNMANI DEKA 	 MISS SUDAKSHINA KHANIKAR 
MISS. BABITA RANI DAS 	SUBHAJIT BANIK 	 MISS MURCHANA SARMA 	ASHIMANTA GOSWAMI 
SANTANU KR. DAS 	 SAHADEV DAS 	 ASHOK KR. BORA 	 ANIL SHARMA BHATRA 
MISS. DOLORINA PATHAK 	DR K. UDDIN AHMED 	 RANJAN KR. BHARALI 	 KARDAM RANJAN PATGIRI 
SUBHRANGSU DHAR 	 MD. A. Q. AKANDA 	 BIJAY KRISHNA SEN 	 DEBENDRA SAHARIA 
PARAMA KUMAR GOGOI 	 PRADIP KR. AGARWALA 	 MISS MEDHA LILA GOPE 	RAJIB SARMA 
MISS. GOPA SUTRADHAR 	MD. FARID U. BARBHUIYA 	DRN.G.GOSWAMI  
IKBALAHMED 	 MISS. NIYATI KALITA 	 KASHEM BHUYAN  
SANJIB GOGOI 	 MRS. SADHANA KALITA 	 MISS LIYANA RAHMAN 

Received from the executant, 	Mr/Ms .................................................................. .lead 	 And 	epted 
satisfied and accepted 	 me/us in the case 

 
Advocate 	 Advocate 	 Advocate 

And Accepted 	 And Accepted 

Advocate 	 Advocate 

N 
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